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No.F.2( l;?._)fL.A-W/Eg:I'_‘TQIKQOI I(Part) Dated. Agartala. the |2 December, 2012,

NOTIFICATION
i B i + _____-_’____‘_&__-_’__-_—h_'—‘————

. - In exercise of the, POwers conferred by sub-section (2) of Secrion 28 of the Legal
'-S-j.;:'r'.vi{:és;Autﬁ(ir?___:fes‘ Aet. 1987 (Act No. 39 of 1987) read with rules 9. 12(1), 14 & 17 of the
. Tripura S_i_at_g::_Legall"fb‘_n:_rv_iqe_s Authorities Rules. 1998, (he State Government., in consultation
- with the Chief Justice of the Gauhari High Court. hereby makes the following rules. 10
regulate ;th.e method  of recruitment and prescribe the salary and allowances and other
c_cjnditions._;Q.t‘._.'ise'r_yi'c_e of the dfficers and other employees of the Tripura State Legal Services
Authoriry. High Court Legal Services Committee. District Legal Services Authorities and the

-Sub-l'.)ivisionél Legal Scrvices Committees, namely:-

1. Short title and commencement - ) :
i T ___'If_hese_.gg,]e_:ﬁ.,may be called the “Tripura State Legal Services Authority (Conditions of
| TTE L __S_f_f_ryj_cg F“'_F.';'F,h:-e __Salary_a_n_d Allowances of the Officers and other Empioyees) Rules.’
| 2012, i ) :

!’ L __'They.__shall~_come-i_nt0 force on the date of their publication in the Official Gazette.

2. Application. - T hese rules shajj apply 1o all persons appointed to the service including the °
.existing Legal Services Workers of Grade — | and — I and Group - D, whether temporary or
Permanent. i:)c!pdg'-:d in such service before or after the commencement of these rules. excepr -
the officers of Tripura Judicial Service posted on deputation. '

3. Definitions - (1) In thege rules. unless the context otherwise requires, -
a) “Act’ means the Legal Servicesg Authorities Act. 1987 (39 of 1987):

b) “direct rec:ruitmem' Mmeans recruitment otherwise than by promotion or transfer and

it includes recruitment by absorption:

.S&r\_’ic_&s Authority nominated under clause (b of sub-section, (2) of section 6 of the

Legal Services Authorities Act. 198 7:

e

[ . . c) ?E,\ge_g:utiv__:_: C‘hairm_an‘__ means the Executive Chairman of the Tripura Stare Legal
j. i

|

3

!

I

d) ~Gaczette- means the Tripura Gazette:

. @), 'Membe‘nSecretar)-' means the Member-Secr’etar}/ of the Tripura State’ Legal
_S::;-y_iges Authority appointed under sub-section (3) of section 6 of the Legal
Serviceg Authorities Acy. 1987: ' '

' D IO ficers and o.ther.employces“ mean the officers and other employess appointed 1o

l‘I'i:lsqr_vjc_:g: including the existing Legal Services Workers of Grade-1 & Grade-1] &

oo
,ae’bi)eé‘)ﬂ’%
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Group-D. whether temporary or permanent. included in such service before or after

the commencement of these rules excluding the officers of Tripura Judicial Service

posted on deputation.

P

. ,K, o ;‘v -_ e ‘ i ';.:,;r;:‘% '.-a'.'- ;

g) Existing Legal Services Workers Grade™T corresponds, 1o UDC and Legal Servjce T
Workers Grade-]] corresponds to LDC - cum Typist respectively.

hy “section® means a section of the Act:

i) “Service means service under the Tripura State Legal Services Authority.

High Court Legal Services Committee, District Legal Services Authorities. and the

Sub-Divisional Legal Services Committees;

) SR Menns the schedule anriexed to this rules.

o k) -Stare Government® means the Government of Tripura.

=]
4. Interpretation - Unless the context otherwi quires. the General Clauses Act, 1897
with itsafl subsequent amendments shal| apply for the Interpretation of these rules.

5. Officers and other employees - The Officers and other employees of the Tripura State

e Legal Services Autherity.: High Court Legal Services Committee, Distrier Legal Services
--AuthOrilif:'s*;-.‘and;.Sub-Divisional'chai Services Committees shal be as specified in the first
sehedule. a2 specivis oL o

6. Appoiming Authority - Ajj appointments o the service and promotions therein shal) be
i made _.by.:-the--,Mcmbcn—.Secretar)é:i_n consultation with the Secretary, High Court Legal Services

fscintcase =of}'s'Di_'sf1:'-ic-_tr-l-eg'af- 1Services Authority and the concerned Chairman of the Sub-
~Divisional Liegal.y Serviges - Committee  incase of the Sub-Divisional Legal Services
Commiittee: with the approval of the Executjve Chairman. '

% os ‘Second-Schedule. :
(ii) The syllabus and rules tor the competitive examination for appointment to the
service shall be as specified in the Third Schedule.

(1) The applications for such txaminations shal| pe invited by the Member Secretary -’I
:.by-adyenising_ihe_posts in such manner ag he may deem fi and the applications
* shall be.as.in *Form A" annexed 1o the Fourh Schedule, '

9. Disqualification for appointment - No person shall be eligible for appointment 10 the

!-SCI"\;’-iCﬁ‘;:—.‘ B Aot

(a) unless he / she is a Citizen of India: or
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(b) if he / she has been dismissed from service by the Government, High Court,
Statutory or Local Authority; or

' 6 4 i S s
(c) if he / she has been convicted of an offence involving moral 1urp‘Tm&§;3iar,.‘-'v-

19. Probation, officiation angd confirmation.- (1) Every person
absorption from amongst the existing officers
direct recruitment shall be on probat;

“ieot i ROStBLhe Second Schedule

1

(2) Every pé;rlé‘o'n 'app}fsimed to the service by promotion shall be on officiating
«. 1 basis for a period; of 1w years.. .,

_ (@) ifhe/sheisa Promotee, revert him / her 1o the post held by him / hér
i s Pt ttn vesss kel iptior to his 7 her promotion: and

(b)

R Sall AR B0 Seany

11. Promotion - Fromotion 1o ajj Posts shall be made on the basis of seniority-cum-merit
unless promotion of a member has been withheld as a penalty.

12. Absorption of existing officers and other employees —
(i) The existing Legal Services Workers of Grade-] & II and Group-D shaj| be absorbed
in the.-corr&gppn_ding:;.p.osts.they-ma_y be holding in the capacity of Legal Services Workers of
+ Grade 1 or Grade ~H-0r.Group- D on the commencement of thesq ruies and shall be eligible
¢ o for pay and al lowances.and other facilities ag admissible 10 the State Government employees
. holding equivalent posts provided. they fulfill the cri i




Tripura Gazette, Extreiordinary Issue, December 13, 20 12 A.D.

(i) The criteria regarding minimum- age and qualification prescribed in the “second
schedule shall not apply for sueh recriltment’by absorption. \ﬂ: e .
(i) For the purpose of absorption, Post af LD Clerk cum Typist in Gro¥paC of the State
Government shall be treated as the corresponding post of LSW- Grade- II and the post of UD
Clerk shall be treated as the corresponding post of LSW-I.

13. Seniority- For the purpose of direct recruitment through absorption to the various posts |

T OYHT samer gt 'shall=be-_-dexermined on the basis of the seniority of the candidate in terms of !
CAABCuTSERI e Bt oy

14. The conditions of service and the Salafry and Allowances of Officers and

other Employees:-, .

) The officers and other em ployees shall be entitled to draw pay and

“ietiscallowances in the scale of pay at par with the State Government employees
St Lievitholding equivalent posts; ) _

(ii) In all matters like age of retirement, pension, Death-cum-Retirement i
CRE PR, L ima, ~Gratuity;:-pay and allowances, leave, other benefits and entitlements the .
VR e el officers and other employces shal] be governed by the State Government rules
" liag afe applicable to persons holding equivalent posts. 5
=W 3D The officers and other employees shall be entitled to such other facilities, :
2 Bt i S inndiallowances aid benefits as Mmay be notified by the State Government, from p

© “i2time to time.

15. Transfer - Except as otherwise provided in these rules, the Tripura State Legal Services
have the exclusive Power 1o transfer its officers and other employees

.Including. the officers and_ other employees of the Distrigt Authority, High Court Legal
' "Scrv_icé_s,_‘,Cqm:n_ii'tﬂt_c_é,_;a_\ﬁc_i the Sub-Divisional Committee on its own establishment or on the ]
."estab_lis.hmenlts'!l__qf_‘_;,r__hfe__'_ District. Authority or High Court Legal Services Committee or Sub-
. Divisional _CQmi’lﬁ_?ﬂfFﬁafié\-th‘?.;éas‘?.may be. The Member Secretary, with the approval of the

.. .Executive Cha?firmgg._,mgj; make such transfer of the officers and other employees.

i et

16. Disciplihéfji'Authority.— The members of the service shail be under the disciplinary
i conirol of t_h'?;;;Eﬁ?ﬁ‘?}!-?_i‘ff--:-.--C.:._}_‘._E?i_"_mani and disciplinary proceedings, except as otherwise
s s 'prgy__i_d__ed in these rules, may be drawn up against them in accordance with the relevant rules

i . L i, T S0

o | ) o 4
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applicable to the officers and other employees of the State Government holding equivalent
pOSIS. :

& e E ; oo P

T Gans e " ‘-"%,,g:-;l.} 35‘
17. Power to relax - Where the State Government is of the opinion that it is necessary or
expedient so to do. it may, by order and for reasons to be recorded in writing, relax any of the
provisions of these rules or schedule thereto with respect to any class or category of persons

or posts.

18. Reservation- Except as otherwise provided in these rules, al] a
or by the other modes of direct recruitment to the service. _
shall'be" Sibject 16 he PrOVISIONE of “the Triptra Schad.led Ca i
‘Reservation Actl 1997 as amended in 2005 and rules made thereunder. In case of direct
récruitment” 'or prothétion “on” initial absorption, all the existing staff concerned will be

f_____qbfsc)'_fb_ﬁ__t!-ir'fe'spiecijt'i'i/é: of »:@_‘fheth:'er_ required SC/ST Candidates have been appointed or not, but

ppointments by absorpt
ndersthese

e

©i s, DTOVided that the officers appointed by transfer on tenure basis or on deputation shall
_ be géverned by thé $pé

r Sy

cial and other rules applicable to their parent service.

19. Other conditi 1s_of service.- Other conditions of service of the officers and other
employees. for” whic L_‘hd'jép_&giﬁg provisions have been provided. ‘shall be regulated in
accordanice witli such rules as are. from time to time, applicable to such officers and other

employees of the _'_Sﬂlt'gi‘é"@dv_érnm_em drawing the pay and allowances in corresponding scales

of pay.
.20 Interpretation - If any question arises as to the interpretation of these rules, the decision

* of the State Goverrithent theréon shall be final.

By order of the Governor,
o ‘D"J;I:lv]n’) 12—
. [ D.M. Jamatia]

L.R. & Secretary, Law
Government of Tripura
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i

SECOND SCHEDULE

1A | Namec of post UD Clerk
3 4y L

0459]11_5:_ additional post to be created frdml.@e:

2A Number of posts

time s
3A  Classification Group - C
I
{4A . Scale of pay Pay Band-2 :

PB. Scale : Rs.5,310-24,000/- with Grade Pay :
| Rs-2100/-, subject to revision by the:Govt: from:tim
to time.

By promotion from the cadre of LD Clerk-cum-
direct recruitment.or by. promotion or | Typist. If no suitable LD Clerk-cum-Typist is
i« cri-by deputation/.transfer).and percentage | available for promotion, by direct recruitment.
. & 1of the vacancies.fo be filled by various | However, by initial absorption  from  the
it moes; methods corresponding post.

18 to 37 years. Upper age limit is relaxable by
S(five) years in case of ST / SC / Govt. servants,
provided that the ST / SC / Govt. servants shall not
G e oeners! get this relaxation over and above the general
e . relaxation of 5 (five) years available to them.
+w L7A | Educational ':in_'d_\_o;t_h,e}'qu_al_,i:ﬁ'cations Must have passed the Bachelor Degree

T £ Sk UL TIONERR ne ams Examination of any Indian University or any

: Ot s e other Examination recognized as equivalent by
the Government of India, and must be a holder of
I(one) year Diploma in Computer Application in
case of direct recruitment.

R

For promotion :

Must have put in not less than 05 years of service
7l F B in the cadre of LD Clerk. ]

|84 | Whether age and educafional Not applicable

: + qualifications prescribed for direct

: recruitment will apply in case of
promotion

AL T

YA | Whether Selection post or Non-Selection | Non-selection
post f

o

|| 10A : Mode of selection if it is a Non-selection | By absorption or promotion
N D —
4:11A ! 1In case of recruitment by promotion / From the cadre of LD Clerk-cum-Typist.
: | deputation / transfer, grades from which
_ ! i promotion / deputation / transfer is to be
4 : . made

12A | If a DPC exists, what is the composition | Not applicable

-

1 13A : Circumstances in which TPSC is to be Not applicable
: i  consulted in making recruitment .
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1B i Name of post

5 _LQQ_léf‘k-Cum-*prist o :
- = RN

T A

|
i
| 2B ! Number of posts

12 plus additional post to be created from time 1w time

i 3B a Classification

Group-C

4B | Scale of pay

Pay Band-2 :

PB. Scale : Rs.5,310-24,000/- with Grade Pay :
Rs.1800/-, subject to revision by the Govt. from time
to time.

5B : Method of recruitment (whether by

i direet recruitment or by promotion or

“+ by deputation’/ transfer) and percentage

i : of the vacancies to be filled by various
. methods -

By direct recruitment or by deputation .

- Age limit for direct recruitment

:l : ,JI G ety HEEGE

18 1o 37 years. Upper age limit is relaxable by
S(five) years in case of ST / SC / Govi. servants,
provided that the ST / SC/ Govt. servants shall not get
this relaxation over and above the general relaxation
of 5 (five) years available to them.

. 7B _Educa;tional and o_lthér__-qualiﬁcations

Must  have  passed the Higher Secondary
Examination’ of any Indian Board or any other
Examination recognized as equivalent by the
Government of India, and must be a holder of 1(one)
year Diploma in Computer Application.

8B | Whether age and educational

| . qualifications prescribed for direct

: recruitment will apply in case of
promotion '

Not applicable

9B * Whether Selection post or Non-Selection

| transfer.

Non-selection post in case of direct recruitment by |
absorption, promotion or transfer and selection in case
of direct recruitment otherwise than by promotion or

: 10B ' Mode of selection if it is a non-selection
© post.

By absorption from among the candidates who have
served at least for 02 years or by transfer or
promotion.

11B | In case of recruitment by promotion /

! . deputation / transfer, grades from which
promotion / deputation / transfer is to be
made

12B -If a DPC exists, what is the composition

Does not arise

Not applicable |

t13B Circumstances in which TPSC is to be

Not applicable

i
: ; consulted in making recruitment
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[ 1C° " Name of post

'2C | Number of posts

j s

{3C | Classification

Scale of pay

\ = , LiGaigd, L3
- [5C | Method_of recruitment

(whether by
| direct recruitmiciig OF by promotion or
by deputation transfer) and'percenta ge
" Of the Vacanciés 1o e filfleq by various

TEATI A i

E e bhsthods
i }-_—-‘_—-4_‘_-___1 - - .
-LAge llm:t_fur_gitec_t recruitment.

8C . Whether age and ed ucational
qualifications prescribed for direct
recruitment will apply in case of
: : promotion !

! 9E

st :

! 11E f In case of recruitment by promotion /
. deputation / transfer, grades from which
‘ . promotion / deputation ! transfer s to be
r : ;

i

: made

© ~|H2E | Ifa DPC exists, what is the composition

R consulted in making recruitment

1 S Sy L SR

-+ Whether Selection post or Non-Selection

L | post’ . ] : '
10E. L Whether Selection. post or Non-Selection

|
1=

|

I

F:" Z__:"\. i il_ ] ) : :
‘i. v -l 13E ;j-- Circumstances in which.TPSC is to pe Net applicable -

Extraordinary Issue, December 13, 2012 A. D.

Group - D Employee (Peon / Night IGuard / Orderly)

Pay Band-2 ;

PB. Scale : Rs.4,530-]3,000/- with Grade Pay :
Rs.1200/-, subject 1o revisi he W drom:tim

1o time. L :
100% by direct Tecruitment (80% through open
advertisement and 209 from amongst the existing
eligible LSWs (Attenders / ‘Gardener / Orderly /|
Water Carrier / Helper in various designation) on |
contract basis, .

18 to 37 years. Upper age
(five) years in case.of ST /
‘provided

limit is relaxable by
SC / Govt. servants,’

and above the general
relaxation of 5 (five) years available to them.

Minimum'educatidﬁél"'tiualiﬁcation would |
be Class VIII (eight) passed for al| categories
of candidates. L '

T oaads *

Not applicable

Non-selection —

2(two) years - -

Not applicable

‘Not applicable
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i ".-"'\r T i & :
THIRD SCH EDULE B WA
Syllabus and Rules for the Conipetitivé’ Examination * A

(see rule § (i)
The Competitive Examinaton shall include the tollowing subjects and each subject will carry the number of marks shown against i

WRITTEN EXAMINATION: 60 MARKS INTOTAL

Standard and Scope of the Written Paper

This part “of the written paper will be set to test the
candidate’s proficiency in the language. It may i
.| lranslation from Bengali into ‘Englishy- narration-ivy s (o

| The standard will be that of HS (+2 Stage) Examination of the |'
Tripura Board of Seconda I

Education. !
This part of the writien paper will be set to test the speed and
‘0f accuracy of the candidate in making routine calculations.
~{This part of the written Paper will be set to test the
‘general intelligence; pawer of observati I
such as is to be expected of candidates who, having had the !
| usual grounding in subjects taught in Schools have continued [
10 make intelligent Hiterest in thing aroy |

-~ PRACIICAL EXAMINATION- 25 MARKS

! .. Practical
Examination

nMathematics

| %
skt b g

BETIER

. nt to all other posts i

-~ A Selection Committee consisting of the Member-Secretary, TSLSA as the Chairman
and Three District"Secretaries, Deputy Secretary, TSLSA t0 be .co-opted by him as
" Members will be responsible for setting the question papers and for conduct of the

T pEuER ETNArious tests / ex’aﬁ‘iihaliansximcrviews.

For direct recruitment to the post of Stenographers, candidates will be required to

Rule B:
~undergo awritten test of 25 marks. dictation / shorthand test consisting of 60 marks

For direct recruitment to the post of Group - D Employees, candidates will be
required to undergo an Objective Type Test consisting of 25 marks of less than one hour
duration followed by viva voce for which 15 marks is allotted. Candidates equivalent 1o
SIX times- the- number of posts advertised, in order of merit, will be called for the

Cinterviewi o

‘-'*-"5_-'\i}h'ércéi£; practical éxamination will consist of 25 marks and Viva Voice 15 Marks as in
' 'thé 1ables above. Candidates equivalent to Six times the number of Posts advertised, in
- “order of merit, will be allowed to sit in the practical examination.

For recruitment to all other posts, the written examination will consist of 60 marks

10

el e SRR

o B S

A i S e 4y e A o R

b i s Mot

e P

T e L

e
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FOURTH SCHEDULE

FORM - A
(see rule 8 (1))
To | " ’ |
The Member-Secretary, ot ol Affix self-attested |
Tripura State Legal Services Authority. Bz részur :% “5‘1 l
Agartala: West Tripura.
{Also provide one extra

mey of photograph). _i

Subject: Application for the post of «.....oeeeeinee under the TSLSA., Tripura.

Ref - Your Advertisement bearing No
: the dailvlocalnewspapar R

thrreference - toraboviesd would like to offer myself 2s a candidate for one of the post of
~under the TSLSA.. Tripura. Necessary particulers are as follows :

0l | Wame of the post applied for :

- 'Name of the Applicant
* {in Block Letters) E
(3. ; Father’s / Husband’s Name : | Shri/ Late

04, | Present Postal Address o1 Village somssces T = e e

I Sub-DIVISION -ivevicevavaiamieansansnns L Disto....

G5 Agc asonthe Date of | T VY v MM ... DD ‘

i Advertisement

766 1 Nationality

FO'J Caste Staius;’

.
)
S
-
17
®!

P08, Cducational Qualification :

" Computer Application
770, T Working experience, if any

I
i 04. | Technical Qualification in
|
|

i1, | Employment Exchange Regn No. | ~ (Validupto:..........)

3 B, _ ~tnot No. _ . :| Land :
i o ! Cell :

(Full Signature of the Candidate)

.- Enciosed: Atested copies..of-the aforesaid decuments inecluding Permanent Residential
A Certificate are annexed herewith (...... sheets of paper).

“-.... = printed at the Tripura Government Press, Agartala. 11
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PART--1- QOrders and Notifications by the Gover ment of Tripura,
The High Couri, Government Treaz 7 ef2.

GOVERNMENT OF TRIPURA
iAWY DEPARTMENT
SECRETARIAT  AGARTALA

2
Dated, Agartala, the 32" March, 2015,

MOTIFICATII QN

in exercise of the powers conferred by sub-sections (1) and (2} of Section
28 of the Legal Services Authorities Act, 1887 (Central Act No. 38 of 1887) ihe State
Government, in consultation with the Chief Justice of the High Court of Tripura, makes
the following rules to amend the Tripura State Legal Services Authority (Conditions of
Ser'-:ic:ri‘ja_nd the Salary and Allowances of the Officers and other Emplovees) Rules,
20527

1. Short title and commencement ; -

(i) These rules may be called "The Tripura State Legal Servicaes Authority
(Conditions of Service and the Salary and Allowances of the Officars
and other Employees) (Amendment) Rules, 2015”

v
1

(i) They shall comie inic force on the date of their publication in the official
gazette.

2. Amendment of First scheduile ;-

The FIRST SCHEDULE’ to the Tri'pura State Legal Services Authority
(Conditions of Service and the Salary and Allowances of the Officers and
other Emp!oyees) Ruies, 2012, (hereinafter referred to as the principal rules)
shall be substituted, with the following :
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“FIRST SCHEDULE

Sanctioned Posts in the Service

B1.. | Name of posts Number of Posts
Ne. __ TSLSA | HCLSC | DiSAs | SDLSGs  §
1. | Dfiice 01 Y " 2
| Buperintendent _ T i
2. | Accountant 01 P G —
3. | Hoead Clerk 02 | e | o || s
TGk | 0 8|
(5 Stenographer TS DI R— E———
s [0 Clerk Cum-Typist | 03 | =TT
i r | 5
7. | Driver 02 I
-8, | Group-D {(Peon) 03 S ) j
Orderty I 'y .
] 01 i _
Night Guard |
Grand téta! =




= Anenament of second Schedule -

In the existing “second scheduls” of the Principal Rules, shall be substituted with
tha following : :

1. OFFICE SUPERINTENDENT

a1,

E;if.i..

Name of post

Office Superintendent

{t) Number of post 01
(i} - | Classification Group — B (non-gazetia
G | Senie af pee Wﬁi_ﬁ?ﬁmﬁ(‘ﬁ_f" gazefied). ..
PB. Scale : T 9,570-30,000/- with
Grade Pay : ¥ 2.600!—,___51:bj9;;:t to revision
tiv} | Method of recruitment (whether by | By Promotion from the post of Head Clerk. |
direct recruitment or by promotion | If no suitable Head Clerk ig available for |
or by deputationftransfer) and promotion, by direct recruitment.
percentfage of the vacancies to be
filled by various methods.
v} Age limit for direct recruitment 18 1o 40 years. Upper age limit is
relaxable by 5(five) years in case of
ST/SC/Govt. Servants.
{vi) | Educational and other ‘Must have passed the Bachelor Degres
gualifications Examination of any Indian University or
any other Examination recognized as
equivalent.
In case if direct recruitment,
preference wiil be given to those having
" - adequate knowledge in computer.
For promotion: Must have put in
not less than 05 years of qualifying
service as Head Clerk. o
(vii} | Whether age and educational -Na- -
qualifications prescribed for direct
recruitment will apply in case of |
.| promation.
(viii} | Whether Selection, if it is a Non- Selection post
Selection post
(ix} | Mode of selection, if it is a Mor- By promotion or direct recruitment
Selection post
(x) in case of recruitment by From the post of Head Clerk
promotion/ deputation/ transfer, '
grades from which
promotion/deputation/ transfer is
to be made
{xi) |If a DPC exists, what is the DPC does not exist
composition
(xii) | Circumstances in which TPSC is Not applicable

to be consuited in making

recruitment
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2. ACCOUNTANT

Sl |
E\; . | Name of post

(it Number of post

| {ii) | Classification

{iii} | Bcale of pay

I

direct recruitment or by promotion
or by daputationltransf&r} and
rercentage of the vacancies to be
filled by varicus methods,

{iv} | Mathod of recruitment (whether by

Accountant
01
Group - C (non-gazetied
Pay Band - 2 -

PE. Scale: ¥ 5,310-24,000/- with

Grade Pay : 2,400/-, subject to revision
by the Govt. from time to time -
By Promotion from the post of UD Clerk
having five years experience in the post o

U.D.C. ¥ no suitable UD Clerk is available
for promotion. By direct recruitment.

(vl | Age limit for direct recruitment

18 to 40 vears. Upper age limii i
relaxable by S(five) vears in case Q
ST/SC/Govt, Servants.

(i) | BEducational and other
gualifications,

G Tl B e e —

Must have passed the Bachelor Degree
Examination of any indian University o
any other Examination recognized as

equivalent.
Must have put in not fess than 05 years o
service in the post of U.D, Clark.

| AvE}) | Whether age  and educational
qualifications prescribed for direct
recruitment wilj apply in case of
] promotion,

~No-

{wiil] | Whether Selection, if itis 2 Non-
Selaction post

Selection post

{ix) | Mode of sefection, if i i3 3 Mon-
Selection post

promoetion/  deputation/ transfer,

2 Il case of recruitment by |

From the post of UD Clerk

trades fromm which
promotion/deputation! transfer is
_ [m be madea o
(3} | ¥ 2 DPC exists, what s ihe
semposition

T

(xii) | Clrcumstances i which TPSC is
o be consulted in making
racruitment

Mot applicable
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3. HEAD CLERK

E:f‘" Name of post - | Head Clerk
0. . .
‘(i) | Mumber of posts 02

Group—~C (non-gazetied)

Py Band — 2 ‘

P8, Scale: T §.310-24,000/- with N
Grade Pay : T 2,400/-, subject to revision
by the Govt. from time to time

i) | et ] F & ion from the post of UD Clerk. If
{ i, iod of recruitment (wheihsr By | By Prqmot;on __ : _
/ i dﬁﬁizwﬁuﬁﬁmﬂf or By promotion [ no suilable UD Clerk js available for
or by deputation/transfer] and ( promotion, by direct recruftment. .

(i) | Giassification
(i) | Scale of pay

percentage of the vacancies o be
filled by various methods. ——
)y | Age limit for direct recruitment \'Ia to 40 years. Upper age limit is
o refaxable by S(five) years in case of|
| ST/SC/Govt. Servants. !
| {vi} | Educational and other , 1Must have passed the Bachelor Degree |.
gualifications Examination of any Indian University or

|

1

\ any other Examination recognized as

! . equivalent.

_ ' in case if direct recruitment,

preference will be given to those having

| adequate knowledge in computer.

i i For promotion: Must have put in
' not less than 05 years of qualifying

i service as UD Clerk.

| {vii} | Whether age and educational _ -No-

gualifications prescribed for direct
recruitment will apply in case of
promeotion, : s (onw]
fviii} | Whether Selection, if it is a Non- Selection post.
| Selection post ' B s
{ix) | Mode of selection, if itis a Non- By promotion or direct recruitment
Selection post ' ' Wi B
{x;} |in case of recruilment by From the post of UD Clerk
promotions deputation/ transfer, - '
grages from which
promotionitdeputation/ transfer is ;
: to be mads _ ' i
iy | ¥ a DPC exists, what is the . -No-
| womposition _
(i) | Cireumsiznces in which TPSC s Not applicable
' toxr be consulied in making "t A
reoruitment
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4. Upper Division CLERK

]—g'(; Name of post Upper Division Clerk T
__(i'} Mumber of posts 04 pius additional post to be created from
time to time
(i) | Classification Group — C
(iii} | Scale of pay Pay Band — 2 :

PB. Scale : ¥ 5,310-24,000/- with
Grade Pay : ¥ 2,100/, subject to revision
by the Gowt. from time to time

(iv)

Method of recruitment {(whether by
direct recruitment or by promotion
or by deputation/transfer} and
percentage of the vacancies fo be
filled by various methods.

By promotion from the cadre of LD Clerk.
Cum-Typist. If no suitable LD Clerk-Curn- ;
Typist is avaiiable for prommaotion, by direct
recruitment. However, by initial absorption
from the corresponding post.

{v)

Age limit for direct recruitment

18 to 40 years. Upper age limit is |
relaxable by 5(five) years in case of
ST/SC/Govt. servants, provided that the
ST/SC/Govt. servants shall not get this
relaxation over and above the general
relaxation of 5(five) years available o
them.

(vi)

Educational and other
qualifications’

Must have passed the Bachelor Degree
Examination of any Indian University or’
any other Examination recognized as
equivalent by the Government of India,
and must be a holder of 1(one) year
Diploma in Computer Application in case
of direct recruitment.

gualifications prescribed for direct
recruitment will apply in case of
promotion.

A For Promotion :
Must have put in not less than 05 years of
service in the cadre of L.D Clerk.
{(vii} | Whether age and educational Not applicable .5

{vili}

Whether selection post or Non-
selaction post

Non-selection f

{ix)

Mode of selection', if it is a Non-
Selection post

By absorption or promotion

3

In  case of recruitment by
promotion/ deputation/ transfer,
grades from which
promotion/deputation/ transfer is
e be made

From the cadre of LD Clerk-Cum-Typist

.

xi)

if a DPC exists, what is the
composition

- Not applicable '

(i)

Circumstances in which TPSC is..
to be consulted in making
recruitment

Not applicable f
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5. STENOGRAPHER

Sh.

No. Name of post Stenographer
] Number of post 01
(if) | Classification Group — C (non-gazetted)
{iii) | Scale of pay Pay Band - 2 ;
PB. Scale : ¥ 5,310-24,000/- with
Grade Pay : T 2400/-, subject to revision
: by the Govt. from time to time
(iv) | Method of recruitment (whethar by ' :
direct recruitment or by promustion
or by deputation/transfes} and 'By direct Recruitment
percentage of the vacancies 1o be
filled by various methods. _ '
{v) | Age limit for direct recruitment 18 to 40 years. Upper age lmit is
relaxable by 5(five) years in case of
ST/SC/Govt. Servants.
{vi) | Educational and other Must have passed the Bachelor Degree
qualifications Examination of any Indian University or
any other Examination recognized as

equivalent with adequate experience in
stenography and computer. '

Whether age and educational
qualifications prescribed for direct
Jrecruitment will apply in case of
~= | promotion.

{vii)

Not applicable

{viii) | Whether Selection, if it is a Non-
Selection post

Selection post

Mode of selection, if it is a Non-
Selection post

(ix)

By direct recruitment **

In case of recruitment by
premotion/ deputation/ transfer,
grades from - which
promotion/deputation/ transfer is
to be made

(J_&)

Not applicable

If a DPC exists, what is the
composition -

{xi)

Not applicable

Circumstances in which TPSC is
to be consulted in making
recruitment '

(xii)

Not applicable

"* As per the post creation order of the State Government communicated fo SLSA by
Law Department vide file no.F.2(15)-Law/Estt.2/2011 (Part)/2254-64 dated 10.07.2014,
the post shall be filed up on contraciual basis preferably from retired persons as per the
existing norms circulated by Finance Depariment kesping a regular post in abayance.
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6. Lower Division Clerk-Cum-Typist

to be consulted in making

| recruitment

Si.
Mo. Name of post Lower Division Clerk-Cum-Typist !
(i) | Number of posts 15 plus additional post to be created from |
time to time.
{ii} Classification Group — C
{iiiy | Scale of pay Pay Band - 2 :
PR. Scale : ¥ 5,310-24,000/- with
Grade Pay : ¥ 1,800/, subject to revision
by the Govt. from time to time
{iv) | Method of recruitment {whether by
direct recruitment or by promotion
or by deputationitransfer) and By direct recruitrment or by deputation.
percentage of the vacancies to be
filled by various meihods. o
{v) Age limit for direct recruitment 18 to 40 vyears. Upper age fimit &
’ relaxable by 5(five) years in case ¢
ST/SC/Govt, servants, provided that th
ST/SC/Govt. Servaints shall not get thi
relaxation over and above the gener:
relaxation of 5(five) years available t
them.
(vi} | Educational and other Must have passed the Higher Secondar
qualifications Examination of any Indian Board or an
other Examination recognized P
equivalent by the Government of Indk
and must be a holder of 1{one) ye:
Diploma in Computer Application.
e i
{vii) | Whether age and educational
qualifications prescribed for direct Not applicable
recruitment wili apply in case of -
promotion. '
{viii} | Whether selection post or Mon- Non-selection post in case of dire
selection post recruitment by absorption, promotion
transfer and selection in case of dire
recruitment otherwise than by promoti
' ' : or transfer. 3
(ix) | Mode of selection, if it is 2 Non- By absorption from among the candidat
selection post who have served at least for 02 years
' by transfer or promiotion.
{x) in case of recruitment by
promotion/ deputation/ transfer,
grades from - which Does not arise
promotion/deputation/ transfer is -
{o be made '
{xi} |if a DPC exists, what is the =, Not applicable
composition .
{xii) | Circumstances in which TPSC is Not applicable
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7. DRIVER

| 8L
Mo,

Name_rof post

Driver

£i) Number of posts

02 Plus additional post to be created
from time fo time.

{ii) | Classification

Group — G

(iii) Scale of pay

Pay Band - 2 :

PB. Scaie : T 5 310-24,000/- with
Grade Pay : T 1800/, subject to revision
by the Govt. from time to time

(ivj | Method of recruitment (whether by
) direct recruitment or by promaction
or by deputation/transfer)
percentage of the vacancies 1o be
filled by various methods,

and

Direct Recruitment (70% of total vacancy
shall be filled by direct recruitment while
the rest 30% shall be filled up by
promotion from regular  Group-D
employees with valid driving license. In
case no qualified Group-D employee is
found for promotion said vacancies will be
filled up by direct recruitment.

(v) Age limit for direct recruitment

18 to 40 vyears. Upper age Iimit is
relaxable by 5(five) years in case of
ST/SC/Govi. Servants.

= e h

(vi) | Educational and other
qualifications

(i) Educational QGualification should
not be less than Class VIII Standard.
(i He must be a qualified Driver and
possess commercial driving license.
(i) Must possess good moral |-
character which shali be ceriified by
two respected perscns unconnected
with his or by his school or coliege and
(iv) Must be certified to be medicaily fit
by the competent medical authorifv of
the Government of Tripura.

(vii} | Whether

age and educational

gqualifications prescribed for direct
recruiiment will appiy in case of
promotion.,

o~

{viii) | Whether Selection, if it is a Non-
Selection post

Selection post

(ix) | Mode of selection, if if is 2 Non-
Selection post

By promiotion or direct recruitment

{x} In case

of recruitment by

promotion/ deputation/ transfer,

From the post of Group-D

grades from which
promotion/deputation/ transfer is .
to be made '
(xi} | If a DPC exists, what is the -No-
composition

{xii} | Circumstances in which TPSC is
to be consulted in making
recruitiment

Not applicable *
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“8. Group - D Employee (Peon/Night Guard/Orderly)

3l Group - D Employee
MNe. Mame of post {(Peon/Night Guard/Orderly)
ii Number of posts 21 Plus additional post to be created from
. fime to time.
{it | Clasgsification Group — D
{iii) | Scale of pay Fay Band — 1 :
' PB. Scale : ¥ 4,530-13,000/- with
Grade Pay : T 1,200/, subject to revision
i by the Govt. from time te time
{iv) | Methed of recruitment (whether py | 100% by direct recruitment (80% through
idirect recruitment or by promotion | open  advertisement and 20% from
or by depulation/transfer) and | amongst the existing eligible LSWs
percantage of ths vacanciss to be (Attendanis/Gardener/Orderly/\Water
filled by various methods. Carrier/Heiper in various designation) on |
. coniract basis. |
| v} Aga limit for direct recruitment 18 to 40 years. Upper age limit is|
relaxabie by S5(five) years in case of
ST/ISCIGovt. servants, provided that the |
ST/8C/Govt. servanis shail not gst this |
| relaxation over and above the general
relaxation of 5 {five} vears available fo |
' 3 them. .
Viviy | Educationa!l and other Minimum Educationzl Qualification would |
| | gualifications ba Class VHI (eight) passed for all|
i i cataguries of candidates.
ivil) [ Whether age and sducational
! guaiifications prescribed for direct Mot applicabie
: reoruitment will apply in case of :
L | promotion. B
vl | Whether Ssiection, 7 it is a2 Non- Mon-selection
i Sefaction post B _
iz} | Migtle of ezlection post or Mon- 2{two) years
| Selpction poet . i s
Ir sese of resruitment by
mromotion! deputation’ transfer, :
pyratine irom: which Mot applicable
promofion/depaiation angfer iz ;
| io be made _
H{xi} | if & DPC exists, what is the Not applicable
| umiposiion p— S o
{zii} | Clreumsiances i which VP80 is

io ke consuiled In making

regruitment

Not applicable g

By order of the Governor,

-t

D.M.jamatia.
L.R. & Secretary, Law.
Government of Tripura.
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